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APLI.CATTON NO 	 OF 2001 

icant (s)• 

porident(s) 	
cW 

)Catë foi ApPlicant(s) 

-, 
ate for Respofldcnt(J) 

-- Nces of he Registry 	Date 	Order of the Tribunal 	V 

jon 

	

27 .2 .01 	 Heard Mr M.Chanda, learned 
V:V 	 counse1 for the applicant. Xasm  

Application is admitted .Issue f•- 	 V 	
notice on the respondents. Call for 
(the records. V 	

V 	 List on 27.3 .2001 for written 

statement and further orders. 

Mr Chanda prays for an inter! 
-in order. Issue notice to show 

ause as to Why an k..nterim order 
hal1 not be granted suspending the 

bperation of the orders NO.V/4/4kCCt 

dated 13.11.2000 and 

	

V 	 o.iToE/sDW91..2001/811 dated 19.1. 
001 Returnable by 27.3.2001. In V 	

he meantime the operation of the V 	

forementjoned orders shall remain Th 
V 	

uspended till the returnable date. 

Me r 	 Vjce..Chajrman 
pg 
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27.3.01 	List on 1.5.01 to enable the 
respondents to file written statement. 

•1 	 .. 
Member 	 vice ..Chajan 

10 

	

1050"'01 	LiSt on 1..2001 to enable the 
respondents' to file written statement. 

	

• 	L'i ( L:".: 
Member 	" 	Vice-Chaimnan 

bb. 	 . 	"S... 

	

1.6.01 	No written statement has so far; 
been filed by the respondents. 

O!v 
	 List the case on 5-7-2001 for 

orders • Meanwi1e the inteinArder ' 

shall continue. 

/s -4frv) Jk,-Q 

bb 

- 

05.07.01 

c1c/ 3 
,L&JLi /cV7iQ 	&u)112Q1?. III 121 

9 	
icf/c7 

W07 	 Mb 

- 

10.8.01 Heard' learned counsel for the 

parties. Hearing concluded. Judgement 

delivered in the open court, kept in 

separate sheets. The application is 

allowed to the extent indicated inthe 

order. No order as to costs. 
• 	

tLSL 

	

Member 
	 Vice-Chairman.11  

t r d 	 I  

S . 

	 H 

Vice-Chairman 

• 	Written statement has been filad. The 

case may be listed for hearing. The applicant 

may tile rejoinder, if any, within 2wseka. 
• 	'List on 10-08-2001 for hearing... 

Vics-háirman 
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CENTRAL ADI'IINISTRAT' 	TRIBUNAL 

GUt!AHATI BENCH 

O.A./RA 	
84 pf, 20 	. of 

10.8.2001 
DATE CU DECISION 

Sriragmohan Singh 	 APPLICANT(S) 

Mr. M. Chanda. 	
zc1'I P :< I1J APPLJC2\NT( s) 

VERS[JS - 

Union of India & Ors. 	 RESPcTDENT(S) 

Mr. B.C. Pathak, Addi. C.G.S.C. 	,ADVCT 	ThU 
NE EU ON DENTE 

3jjE 	MR. JUSTICE D.N.CHOWDHIJRY, VICE-CHAIRMAN. 

THE ON 'ULE MR K .K.SHARMA, ADMINISTRATIVE MEMBER. 

1. vnecher Reporters of local papers may be allowed to te 

tL 	ud1neflt ? 

2 	
To be rsierred to the RpOrter or nat ? 

3.. 	rt:ier their LardShipe' 
	to se the lair cop of the 

judg1eflt ? 

4. :1 ether 
the judfflCflt Ia to ba circuatd to the other 

Benches ? 

judgment delivered by Hon'hle 
Vice-Chairman. 

4 

4:,- 
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• 	
CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Applciation No. 84 of 2001 

Date of order.: This the lOthday of August,2001. 

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman. 

Hcnb1e Mr. K.K.Sharma, Member.(A). 

Shri 	grn.oha.i' Singh 	- 
Son of Sri Magan Singh 
Working as Senior Field Assistant,(Homéo) 
O/o the Sub Area Organiser, Changsari 
Rangia, 
District-Kamrup, Assam. 

By Advocate Mr. M. Chanda. 

-versus- 

The Union of India 
Represented through the Secretary 
to the Government of India 
Ministry of Home Affairs 
New Delhi. 

Directorate General of Security 
Office of the Director, SSB, 	• 
West Block-V 1  
R.K.Puram, 
New Delhi-110066. 

The Divisional Organise.r 
North Assam Division 
SSB, Tezpur. 

Area Organiser, 
SSB, North Kamrup Area, 
Howly. 

Area Organiser (Staff) 
North icssam Division, 
Tezpur. 

By Advocate Mr. B.C. Pathak, Addl. C.G.S.C. 

.Applicant 

4Respondents 

ORDER 

CHOWDHURY J. (v.c.). 

The applicant was' initially working as Co'nstable 

Group Central at SSB, Tehri Garowal, UP. He applied for the 

post of Senior. Field Assistant (Homeo) and he was selected in 

due course on all India recruitment basis. The said recruitment 

was made vide • order dated 16.9.1996 by the Director General of 
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Security.The applfcant was appointed as SFA(H) on transfer 

basis. Pursuant to the notice dted 16.9.1996 personnel of 

Group Central SSB Chamma selected for the post of SFA(H) on 

-transfer basis were relieved from the Group Central with effect 

from 30.11.1996 (AN) with a direction to report to their 

respecive unit as shown. The applicant was advised to report to 

S.A.0. Rangia. Accordingly he joined to the post of Senior 

Field Assistant (Homeo), Rangia. The applicant was provided 

with Special (Duty) Allowance as was paid to the Civilian 

- - Central Government employees serving in the North Eastern 

Stat-es. while things rested at this stage an impugned 

• 

	

	 communication dated 13.11.2000 was served on the applican-t 

indicating that the payment of SDA made to the applicant was 
0 

irregular and accordingly ordered for recovery of the amount 

already paid to the applicant with effect from 21.09.1994. in 

suitable instalments. Consequent thereto the impugned 

Mem.orandum dated 19.1.200o issued by the Area Organiser, SSB-, 

N.E. is reproduced below 

- 	-- -. " 	.... 	is - .apparent that Shri Jamohan Singh, 
- --- - •  SFA(H) was appointed on selection from Group Centre 

on "Tansfer basis" therefore, this is a case of 
first appointment in Civil side as SFA (H). As such. 
SDA is not admissible to him as per clarifications 
vide para (1) (a) of Cabinet Secretariat U.0. No. 
20/12/99-EA-I-1-1799 dated 2.5.2000. 

The copy of Memo No.. D/SSB/A2/89(9)2375 dated 
16.9.96 furnished by Shri Singh, SFA(H) with his 
representation speaks that, he was selected for 
appointment as SFA (H) "on transfer basis", so this 
order does not indicate his transfer from outside 

-. 	N.E. region to N.E. 

ShrI Jagmohan Singh, SFA (H) may please be 
informed accordingly, and recovery of irregular ,  - 
payment of SDA may be made with immediate efect." 	- 

Heard. Mr. M. Chanda,- learned counsel for the 
- 	 ) 

applicant and Mr. B.C. Pathak, learned Addl. C.G.S.C. 

The order dated 19.1.2001 per se is not sustainable 

in law. The appointment and posting order itself indjcated that 

the applicant who was working in Tefiri Garowal was selected for 

appointment as SFA (H) on transfr basis and he was posted from 

outside the N.E. Region. The applicant was not selected from 

- 	 Contd., 
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N.E. Region, he was selected on the basis of all India 

recruitment basis. The inter se seniority of the applicant is 

also maintained on all India basis and having all India 

Transfer Liability. The case of the applicant is squarely 

covered bythe O.M. dated 14.12.1983 issued by the Government of 

India, Ministry of Finance, and the clarification issued on 

12.1.1996. The issue is also squarely covered by the decision 

of this Bench rendered in O.A. No.136 of 2000on 20.12.2000. 

In the circumstances, in our opinion the impugned 

orders dated 13.11.2000 and 	19.1.2001 cannot be sustained in 

law and accordingly the same are set. aside. The respondents are 

directed to pay SDA to the applicant from the date from which 

the applicant was denied with the SDA. The above exercise shall 

be completed by the respondents as early as possible peferably 

within a period of two months from today. 

The application is accordingly allowed. There shall, 

however be no order as to costs. 	. 

	

(K.K.SHARMA) 
	

(D.N.CHOWDHURY) 

	

Member (A) 
	

Vice-Chairman 

- trd 

11 

.5 



IN THE CLWTtAL 1,114INISTRATIVE TRIBUNAL 

GUWAILA.TI BENGH ::; GUtAHATI. 

( An application under Section 19 of the Adxn1istrative 

Tribunal Act, 1985 ) 

Title of the Care 	 $ O.A. No. 	911 	12001 

Jagrnohan Singh 	 1 Applicant. 0 

Vs - 

Union of Indb and others 	S 1espondents. 

INDEX 

artic4 	 ae No. 

10 - Application 	 1 	10 

20 - Verification 	 11 

340 1 Copy of the appointment letter  
dated 16.9.96 

40 2 An ertract of the 0 .M • dated 	14- t 5 
0  1402.83. 

5. 3 Copy of the memo dated 12 • 1 • 1996 • 	- 1 
6. 4 Copy cEthe seniority list dated 

20.1.98. 

7, 5 Copy of the 0.14. dated 22.7.98 	-21 
8 6 c oy 	 EU 	3.11. 2 000 	$ 

Piled by 

Advocate. 

c1L\ 
) 



IN THE O]TRAL ADMINISTRATIVE ThIBUNAIi 

aui BOH :: GUWARPI 

(M application under section 19 of the Administrative 

Pribunals Act, 1965 ) 

O*A# No • 	- _/200140 

Shri Jogmohan Slngh 

son of Shri Nagan Singh 

Working as Sr. Pield Assistant (Homeo ) 

0/0 the Sab Area Organiser Changsari 

Eangia, Diet • Kamrup, A sam. 

• ••.•..• 	Applicant. 

• 	AN1) 

1. 	The Union of India 

Represented through the Secretary 

to the Government. of India 

Ministry of Home Aff8.irs 

• 	 New Delhi. 

20 	 Directorate General of Security 

Office of the Director, SSB, 

West Block -v 

R.IC. Puram, New Delhi- 110 06. 

Cent d.. . . . . . 

ka 	irjc 
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Me Divisional Organiser 

North Assam Division 

S3B, Tezpur. 

Area Organiser, 

SSB, North Kamrup Area, 

Howly. 

50 	 Area Organiser (Staff ) 

North Assam Division, 

TeZpTs. 

TAILS OP APPLICATION. 

1. Particularof order(s) against hich this app4catiori 

made 

This application is made against the impugned memoren-

dwn A ised under letter No. NG/8DA/91-'20O1/811 Directorate 

General of Security, by which the applicant is informöd that 

the applicant is not entitled to BDA and also make an order for 

recovery of the payment of SDA which was paid on earlier. 
r 

• 2. 	Jurisdiction of the Tribunal. 

That the applicant declares that the subject matter 

of this application is within the jurisdiction of the Hon'ble 

Tribunal. 

3, 	Limitation, 

The applicant irther declares that this application 

is made within the limitation prescribed under Section 21 of the 

Administrative Tribunals Act, 1985. 	 - 



\\ 

-3- 

40 	 Facts of the case 

4.1 	That the applicant is citizen of India and as such 

he is entitled to all the rights, privileges and protections 

as guaranteed by the Constitution of India. 

	

4.2 	That the appliet was initially appointed as 

Constable Group Central at 383. CHM, in U .1. Thereafter, 

the office of the respondents published advertisement for the 

I 

	

	post of Sr. Reld Service (Aomco) on all India basis and as 

the present applicant was as a eligible oaxidi1ate for the post 

of Sr • Pield Assistant (Horneo ) he was applied as one of the 

candidate act and the applicant was also selected as All India 

recruitment basis on selection of All India basis the applicanj 

was appointed and posted at SB, Rangia as Sr. Pield Assistant 

(Hoinco) vide office Etemorendum letter No. 6/SSB/A-2/89(9 )/2367 

dated 16.9.96. It is also re].event to mention here that in his 

appointment letter it is categorically mention that the appoint-

ment of appljcant"as SPA (&co) on transfer basis and his appoint-

merit letter vas issued from 2ina Director General of Security, 

SSB, New De1hi. 

Copy of the appointment letter dated 16.9.96 is 

enclosed hereto and marked as Annexizre -1.• 

	

4.3 	That the Government of India had decided to give 

some incente to the Civilian employees of the Central Govern- 

ment Civilian employees working in the States and Union Terri- 
tories of North Eastern Region • The scheme amongst others 

granted special (Duty) Allowance to the employees having all 

India Transfer Liability. The original scheme was ia&ed under 

5oJc'ii rr1 
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)Idniatry of Pinance, O.M. No. II 2 0014/3/83/E.IV dated 14.12.83 

were given SDA with effect from 1.11.1983 in terms of para 3 

of the said O.M. The period and rate of payment was abse-

Iuently mod.ffied from time to time. The Central Government 

Civilian employees posted in North Eastern Region covered by 

the said O.M. dated 14.12.83 were paid SDA In terms of the said 

O.M. It is stated that there were employees who were not given 

31k and who approached, the Hon!ble Central Administrative 

tribunal got 81 • Thereafter the same was iaIen up to the 

Hon 'ble Supreme Court in a number of cases. The Hon 'ble Supreme 

Court deolded on the entitemnt of SDA as laid down In the 

O.?I. Dated 14.12.1983. 

An extract of the O.M. dated 14.12.83 is annexed 

hereto and marked as Annexure -2. 

	

4.4 	That after judgement of the Hon'ble &tpreme Court, 

the Government of India, Ministry of Finance isaied an O.M. No. 

dated 12.1 .96 by which the payment of SDA 

has been regi.lated in the manner as Indicated in para 6 of the 

O.M. referred above. 

Copy of the Memo dated 12.1.1996 is annexed hereto 
and mar Iced as Anne cure -3. 

	

4.5 	That in terms of the above mention office memoran- 

dun the applicant was entitled for payment of 3DP. and according 
the applicant has been drawing SDA from date of appointment in 

Si (Honico) in the N.E. Region. It is pertinent to mention here 

that Govt • of India, Ministry of Finance Department of Expenditure 

revise scheme and issued under office memorendu.m F.No.20014/16/86/ 

dated 1.12.1989 and accordingly he was paid SDA 

5r1i 	91 



during his stay at Pangia in N.E. Region and the applicant is 
entitle d for a payment Of SDA and drawing the SDA • It is also 

relevent to mention here that the seniority list of the applicant  
is mainted on all India seniority list i4iioh is evident from 

senirority list as on 20.1.98. 

Copy of the senior1y list dated 20 9 1.98 IS enclosed 

herewith and marked as Annexure -4. 

4.6 	
That your applicant bed, to stated that denial of 

Special ( 11ty)A11oarjoe on the ground stated in Memoranm 
I dated 	and 1 	are highly arbitrary, illegal and 

disoriminatlz7ry. It is categorically stated that as per the 

clause laid dolr of the appointment letter of the applicant is 

saddled withAll India Transfer Liability. The applicant joined 

In North Eastern from out  side the North 3asterii Region and the permanent 

home address of the app1j,t is Pokhal. District o± 

Tehringarti state of Uttaranohal and the applicant was also 

Initial,k posted at Chamma as a constable in the same department 

and he also 	
in Sr • P.A. (Homco) b7 In the same depart - 

ment by Ike 6e1eJ-io 	 Ø QJI %o, bo e- sserear4nghj_ ea-t-ia 	 4ie 	As su.ch the 

application fUlfilled all the criteria laid do,n for grant of 

Special (Daty)Auo5 i.n AO.M. dated 14. 1 2.1983, 1.12.88 and 

22.7.98. In this connection it is fUrther stated that as per the 

law laid dQ,j by the Hon'ble &preme Court for entitlement of 

special (duty) Alloce in the case of Union of India and Ore. 

-Va' S. Vijay Kumar and others in Civil Appeal No. 3251/93 with 

Civil Appeal Non. 6 1631 of 1994 decided On 20.9.1994 (28)Apo, 

598, The relevent portion of paragraph 4 of the said judgeznen 

io1kati 
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and order dated 2 0.9.1994 is quoted below 

"4. We have only considered the rival submissions 

and are inclined to agree with the contention adverse 

by the leaied Additional Solicitor General, Shri 

Tulsi for two reasons. The first is that a close 

perusal of the two aforesaid memorendum along with 

what was stated in the memorandum of 20.4.1987 clearly 

shows the allo,anoe in question was meant to attract 

persons out side the North 3astern Region to work in 

that Region because of in accessibility and difcficul -t 

we have said no because even the 1983, 

memorandum starts by saying that the need for the 

llowanoe was felt for "attracting and retainin,g "the 

service of the competent officers for service in. the 

North Bastern Region. Mention about retention has been 

made because it was found that incumbents going to that 

Region on deputation used to come back after joining 

there by taking leave and, therefore, the memorandum 

stated that this period of leave would be excluded while 

counting the period of tenure of Posting which was requi-

red to be of 2/3 years to claim. The alloiwance depending 

upon the period of service of the Central Government a 

Civilian employees  who have All India Transfer Liability 

'would be granted the allowance "on posting to any station 
to the North B.astern Region". This aspect is made clear 

beyond doubt by the 1987 memorendum which stated that 

allowance would not become payable merely because of the 

clause in the appointment order relating to All India 

J c-x--r 0~0(-V) 
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Merely 
All India Transfer Liability. btaty because in the 

O.M. dated 14.12.1983, 1.12.1988 and 0.M. dated 

22.7.1996 as such applicant is entitled to special 

(mty) AUoance mere particularly in view of the 

fact that the applicant came to North Eastern Region 

on transfer in public Interest from the outside of 

the North Eastern Region in pubit interest from the 

outside of the North Eastern Region and the applicant 

is not perinanet resident of North a stern Region. 

Therefore, Hon 'blé Tribunal be pleased to declare 

that the present applicant is entitled to 8DA'. 

Copy of the 0.11. dated 22.7.98 is enclosed as 

xzzx Annere 	Co 

1.100 q ea( oAvne-li 
rte.pc4veJy 

4.7 	That this aplication has been made bonafide and 

for the d Interest of justice. 

59 Ground for relief (s) with 1eapro visions. 

	

5.1 	PoT that the applicant is entitled to SDA in terms 

of the office Memorendu.m dated 12.1.1996. 

	

6.2 	Por that the applicant is saddled with Al]. India. 

Transfer Liability and the recruitment as well as 

promotion is being maintained on All India basis. 

5.3 	Por that the SDA has been sought to be stopped and and 
recovery has been ordered without giving any ecope• 

or without any show cause 	to the applicant which 

is v1olative of principles of Natural justice. 
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5.4. 	For that the payment of SDA received have already 

been spent by the applicants and there is no scope 

0 f xe fin d o f such anioun t. 

5.5 	For that non-payment of SDA and recovery of SDA 

already draw shall cause undue hardship to the 

applicant which is being paid as SDA because of his 

entitlement. 

5.6 	For that the applicant, is entitle to payment of SDA 

as 'per 0.11. dated 14.12.83, 0.1!. dated 12.1 .96 and 

also interns of clarifictory order dated 8.5.2000 

isied by the Cabinent Seoretar&t after man 

s eoniltati'on with the 1linistry of Pinance, Depart 

meit of expenditure. 

5.7 	Thr that ilupugud order of stoppage of special duty 

aI.lonoe as well as order of recovery of the said 

albowence has been passed arbitarily and mechanically 

wttbotit application of mind and also by way of mis-' 

nterpetion of the Cabinet Secretariat order dated 

8.52000 with the deliverate intention to deprive the 

benefit of •SDA to the applicant. 

5.8 	For that contention laid dosi in 0.11. dated 12.1.96' 

as well as Cabinet Secretariat olarifioatcry order 

dated 8.5.2000 support the case of he applicant for 

payment of SDA. 

6. 	Details of rèmedr exhai.tsted. 

The applicants beg to state that their is no other 

alteiTlative remedy under any rule available before the applio.nt 



-9.. 

then to approach the Hon 'ble Tribunal by way of filing this 

Original Application. 

Matter not pend4g before an y  other Court/Tribunal. 

The applicant thrther declares that he had not pre-

viously filed any application, 'writ petitton or suit regarding 

the matter in respect of which this application has been made 

before any court of law or any other authority or any other 

Bench of the Tribunal and/or any s
uch application writ petition 

or salt is pending before any of theni. 

Belie 

Under the facts afid cir cuiii stance a of the case the 
applicant prays, for the following xaki reliefs t 

811 That the Hon'ble.Trj)bunal be pleased to set aside and 

quash the impugned memorendum, issued under letter No. 

dated 19.1.2001. (AXURF-_7) 
I)oo 

	

8-2 	That the Hon 'ble Tribunal be pleased to diec.t the 

respondent to pay special duty allowance to the app].!- 
cant in terms of O.M.dated 14.12.83/1,12.88 and also 

under O.M. dated 22.7.98 along with arrear SDA. 

	

8.3 	
That the Hon 'ble Tribunal be plased to declare that 

the applicant is enttle to payment of SDA in terms of 

the 6.M. dated 14.12.83, 1.12.88, 22.7.98 and in terma 

of 0.14. dated 1 2.1.96 isaed by the Government of India, 

Ministry of Pinance. 

	

8.4. 	Cost of the application. 

•.\QtL\ 



r 

	

9. 	 teriyr 

During the pendericy of this application the appli- 

cant prays for following interim relief. 

9.1 	That the re apondents be directed not to make any 

recovery so far as the SDA is concerned till disposal 

of this application. 	 S 

	

9.2 	That the respondents be directed to continue to pay 

SDA with immediate effect at least from the date zf 

filing of the instant application. 

	

I . 	•.•.... •S••I•••••s•S•••••S•••.... 

This application is filed through Advocate. 

Particu lars_of PostalOrder 

I.P.O. 	No. 	2 5 	42 	-1 

ii • 	Date of Issue 	 Z Z o 

Issued from 	: G.P.O. Guwahaj. 

iv. 	Payable at 	: G .P .0 • Gawahat i. 

List of enclosures : 

As stated in the Index. 

Verifieatjon........,. 

-a 

J J'Aa ~, SNI  k 
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1RIEOAPI0N 

I, M=i Jagmohan Singh, son of Shri Nagan Singh, 

aged about f\ years, i± working as Br • 1eld Assitant 

(Homco), 0/0 the sub Area Organiser Changsari Bangia, Dist. 

Kamrap, Assam, applicant in this original application do 

hereby verifr that the d statements and declare that the 

statements made in paragraphs 1 to 4 and 6 to 12 are true to 

my Iowlede ad those made in paragraph. 5 are true to my 

• legal advice and I have not atppressed any mt material fact. 

And I. sign thts verificationon this then th day 

of February, 2001 at Guwahati. 

Signature. 

N 

•1 
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- 

to'iaI.e G.'rd of Sctirily,  
1 tii 	of,  the 	IJ.Li'r.'ctor, SSU, 

I.9 	ti1nck.-V, U.K. I'Uiain, 
fi l l 

')1 .i.-1!o(,c •  

I)a tcI the 	/ ,IcSepternf.,er 1996. 	,.. 

fill 
I •'• 	

i 	 . 	 ., 

L 	 PA 

,Hecruj Lfl!ef L tt' -1, 11 ii 	ins I, o( SFA (1Iip 
of,  3S)3 C ntahin 	J IICJ,d J 	.tStanj, (j) etC. 

/ 	 On Lhr has is nI 	I ' .r: .t Len exnmi.na 't. ion a n d .intrview, 
the candidates shown in (hit -tic.1:isd 'Annexure PA 11 . 1  have been 

selectc-d for appoin'Lriieril a bPA(IIomeo) on 'Trionsfor''t)"Isist an 
the pay scale of Dc. 975.-2- I. LO-•bB-3O-I66o, and allca Led to 
i ho Dj vision mentioned 'qa i 1 r''ch. 

The terms and conil U ions of 'Tra osfer' will be as under:- 

(1) 	The se,ii(r.I I '' it 	iF/0I)i1()) wI 1,1 be ac; per inprit 
cit dWfl by I hi' 	lJoll Hoa r ci 

(I 	) Thrir 	'' 	vfl I I hi 	i.lxi'd o; 	,'r i'uies 	piiI 1c.L.In 

and irriU i.ic I li'i 	ssuc'd by the Govt. from time to 
t line 

(Ill) They will li' 'iii pi - ul...i L.i.un Jor a period of two years 

as pr SbIi' 0 1 uçiti'ci1 a'thy) -erv5 co rules 1972 from the 

date they a inn inn eharçjc, which may ho Oxtended • or 

curtafl.(-1 al the discretion of, the competent authó-
rity as' icr 	(I I:mro ) Scrvice fli.'lcs. 

It 

(iv.) 	They Wil) bii 	rIuj.re(J Iii tiiidr-r'jn - I  

prescribid 	ni 	F/, (l'toineo ) by fto (irpa r tinonI'.  •f 	m 
tIme to i.1:nn 

You are requcY. ci I': • fer I,hc above terni and . condi • 	• 	- 

- 

C- 

. 	I I 
• c'-'. 	I I 



loris of tran; rr to Uic cimI Ijtt. 	c)i yu.r Di v.i S]ofl and (UI.aiIi . 

their written accc'tcncl , 	:t 	t,.1i' terms and conditions fl 

acceptable to thor, the', ilmIr 	rnsfortç) their ncw units So 

that they my be appoinl.id 	SFi\(Hoineo) on transfer bisis, by the 

Diviionai Orcjaniscxs .c 	
0 

,1) 

• 	

- 

(KAIAN S3JJG't1)/1( 
• 	 IS; IST1\Iff U 1RECTO1I EA 

I) 	 • 	
• 0• 

To 

I • The Divis J 'n I UIQii nisrrs  
&G/M:tiiipUr and Naqa I ind 

	

2. hue ( , inmmi'I.i ii 	, ( 	 : 	; i j.j/S10/(-',1 1tort11./ 
1)r1ur/(l1fa/Sr1fl_1 1 n/ 

/\ I 1 110 i1 I' J;1 111im 	r i ji) 	a r.i qd 

I It)! 1(J. ) .1 ji II 1/I I 	i 1 1 lIa I 	// 
ra fl)fla r'/14tI I 

1 ri pu ra / 	r/ri I d i 
Uan1dt riqa/Fa.I a ka ta/Sikk I in. 

Will iIIII(tt': 	desired in para-2 above may pleas' 

be'UF17C ihcd f I UIIr 0 % - C 	Ot1' e'.'iit;r 	pc.ron 	i--an 	I• - 

anic 	1(1 1 1 i 	in 	I 	'ii I )i vi 	:1 nna I ( 	;, r)i'rr t 	:1 iritit' ( 1 OL 	I y 

	

iI. I UI 	ldktIlq ft  I I ii 	' 	t i y 	IC I I (rI> 	t hi 1 r 
— 	

—  

 

0 
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:1 

• 	
-. 	- 	 - 	 • 	
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znnexuro4jcct- ract) 	V 

I, 
ovcrnrimt oR lnc'ict 

Mini5try of rin T . 

L)epartinnt Of Z xPenditure 

Now 

'I 
L'1h1 the ltth 1)ec'e3 

• 	 yo 

• 	Sub z. AUoinc 	f acilities for Civi1in emp1yee8 of tho Cenr'i1 Covrn;hrnt itrv1ng in the 3tZtC5 flc] Union Torritorj 	of North Ergtor Re gion- 

The nced or a t t rant ing and rtin1ng the Vervleen 
of ccr;potunt off icero for 3ervico in the forth Eetorn 
Region cow.r.ri s ing the ttr'3 of 	I1gh1 	11aniur, 
LTegal - nd Ind ?1i7or?m  18 Un engIng th attntio of 
the Govrnmnt for 80m1jrr, The Governnent h ad rpointQd 

: 

U ,ornmjttc, unr the cbrijrtnnehjr, of 'ecretry, Department 
of 	rltcnxo1 inc] ituinjnjut.r.itjvo ioforn 	to rcvi€ the 
oxiBting llQwnnCr 	Am1nitrtjve Tforntn,to rviiw 
the exizting al,10 --lZinces and f'ciliti!S adniirib10 t' the 
virious Ctegorkn of Civi1irn Control 0overnlnent ernp1oyee1" .ervinç 

in thi" rcgicn cnd to nuggct cuitb1e improvernont 
The recom'mend a tions of the CoIftittee have been creu11y • 	 • 

conntored by the Goveinrrrnt zrv3 thif' X'ridont in now 
p1ecd to cecido flu £ollo 	s- 

i) 	Tonr,of JO/ltIjtIttIon 

xyxxxxx,cxxx.,o.xxx 

hoightg' for -ntre1 opu.tion/tr3jnjnq nhrod 
tn ni cci' 	n'ntirn inconfjntjnl P'cnrcJt. 4  

- 

Centrj (ovrnmcIut civilian cmploye. - -a who have All 	J 
India trnfor lihil1ty will be ç;rIntc1 a Speciel (Duty). I., 

A 	 Allowance at the r a t6 of 25 per 	of basic çny s'bjoct • • i 
• 	

• 	 to It Ceiling of . 400/- pr month on posting to any. 	• 	 .• 

C~ 
dA • 	 • 	 ,• 	 • 	 • 	

H 



—Is- 

0 	
t ontd . ) 

0. . 	 •0 

• 

 

-1 t ,'I tion in the North Etrn  Pegion, Such o thos employees. • 	 who eernpted from paymnt of incorn tx will, however, 
not he eli ,~ jj)lc for th1 	cIal Wuty) 'llownce ST:Cij 0 	
(I:ty) 	 till h in v!itjc,n tr tfly peciá1 jøy and pro 	 (uty) 	 air 07 being drawn • 	 uhject th th Cfl(ijtjOfl tht th total Of such Special • 	 (Ity) \llOflC will not c>ccod 	4CO/ r.rn. Special 

Aiionc0 i.0 	:i 	Ccflrcn, Lcy (mot' i'oC1ity) • 	 llowce,cn 	 'll'nc n ri1 Vrjct ''lIow 	will •  be r•wn 	f'rtly, 

f 	 •xx{;c<xx 

x ,' 	 x 	;• 

• 	 0 	 • 

0 	
'V 	tU.Ll 

• 	 r !;rc T.ry i". 'r 	nay. 	mr F INDIA 

/ 

• 	 I 

0' 



---.--------. - 	 ... 

-I 
Aflflx_3 

• 	.::;:'4;.: . 	•. 	 No.  
Oovrnmnt of In1j 

I 

Ministry or  Fillarce  
Dcprtrnnt or rxç eridit re 

New e1hj, the 12th Jan.1996 
5. 	

'Aflut1 
ub i e,  4 . 

'uF-Y -v-LlO4,-.%nce for Civilleri trnp1oye 	of t;in .Cenr1 Go:•rl)rncjn :rvinq In th Jtnte and 
Union Torritorle, o tot.h rnotorn 

• 	 The 	
l: IiructnCl to 	tO  

O.t 	
t.hi 

• 	. o. 
200 // 	TVt 	l4.12,190 a n 01 2 0.4.197 reed with O.n. o, 

2O014/16/Jv/ij () 	l.12.19CC on 
the Subject mntjonr 

2. 	Thp C
overnmr!rit of Inj., vj(ja thbovo rnntjoned OM 

dt. 14.12.ë3 	
certjn Inc 1ivt 

0-16 Cntru1 
Govrntpp 	Cij1j 	

:Ip1Cy&.t•& oi to tho fl.E. Region. 
• 	One of th 	flC€ntjp. 	•• 	 of a 	 uty tIIO flØ  

to thjt 'ho have AU 
Ineia Trinfr Liability, 

. It w 	
c11'jfIi vide the hov mentjdfld OM 

dt.20.4.87 
that for the pur1:or, ofsanctioning '3pocj,j 

bUtyAllcy,,flc90s the AU Inela Trnr 
LihIifty of the membaxsof Ony orvIce/( 

cadre or IncI1mht. 3 
of any ront/ctroup of poIts hn, to be 

deterIninJd by 81.p1 mo the te nts of recrujtrn,.nt zone, promotion 
• 	ZOne etc. I.e. •rhrther 

rrjttn1t to :licr/cre/pOt hn 	H 
been made on NII In!j 

•bj of n all Indj- comon 
seniOrity 

• liSt f Or the 	vic/cdr/rot a 	.ho1r' 0  A rnre cltu 	j 	S  t"e .pojnt 	1tt 	tc the cct that the person concerned  
to be tr.nfsr.-eri 3 nywujre In 1nd1i Old not maRe 

him •)j'ij11'  
For tho rnt of OVA. 

/ 



Annexur.7(Cont(].) 3 
/ 

9 
•1 6, 	 iomu ci loyee3 work±n; in the N.. Re4ion 

ar.roch 	the Jion'ble Central •\dminitrtjve Tribunal 

(cAT) (Cuwahtj Ucnch) prayinq for the "rint of SVA to 

them even thowjh thy were not cli1ble or tht çrsnt of 

this llOwrnccj, The Uon'ble Tribunal had uphe1 th pryere 

of the petitjoner 	thoir tpo1ritnn.t lntter.q cerrid 

the c1use of All Ini Trnfor Libj?it 	ncl, ccor- 

dinqi, di oct.9 1.9y,i'rt or .:D to thorn. 

S. 	 In somn C, the dir :ctionz o the Centr1 

• ArinintrtJv Trib'inl :ere 	 entod, 	-iihjle, 

t fo, :;..ci.,l ':';vr 	et.l irn3 ore fi1ec1 in the llon'ble 

r!rno Court hy 'm Hini ri/:ep3rtt1lcjt •y.lnt the 

Orders of the 

• 6, 	 The Pon'bie 3urrcno Court in thrir ulorrnt 

delivorrd on 20.9.94 (in C;1.vji. Aro.l Io. 3251 of 1993) 

upheld the submissinnn of the Cov.rnuont 0€ India th-t 

Cent:r.l (Thvrnin.nt: CIvi]jm ti:loyrr.s ho h:ve all India 

tr)nfer i'ility 'ire 	ttl'r' t 
-I 

 th:, rrr:t of :p;, on 

bin po3tod t..-. •my t.tion in the m Reien from outside 

the recilon find •;..' wrj..ild not be çeiyblc 'uro1 bociuoe of 

the cln'i,e in t:ho .i]pointr'ient orc'er rol. - ttn to All India 

Tr.:inrfr Ii.thHltj. The Apex Court Eurthr ;cJdcd th.it the 

• qr;int of this e11ow.:nce only to th of ficers trnferre6 

from r.•10 the re'gion to this re1on 	u1d not be vio1- 

l:ive of the trovjjons contair'c3 in Articl'i 14 of the 

the equ'iu r.ny doctrlt-. The flon*blo 

Cotrt •i l'io dlrocLd that ;ihatcver lro.:nt h.i 	Irery been 

pcici t. th' r I,ondcI1t er for t It r' tc'r to other simila, 

•ituted en;lr)yce 	ulc1 not he rocov:rot1 €rem them in so 

f'r : 	this 	lo.rv: is cncnrnecl. 



7. In v1..' 	o 	 u 0 r;crnt Of 	th 	Ilcn?ble 
• upra;n 	C'rt, 	i 	r 	r tr h.i 	hn 	r' 	ii:incci 	in 	COnlJ1t:.tjo 

with •Lho 	;l t.ti try 	i: 	t... :i n!  
b'fl .1 

• 	 1) th 	rour r. 	. 	dv 	:;.'iñ 	on 	h 	c 	to 	the 

• 	. 

'r:r'1nt:r. 	J r.1.1q1hl 
•.; 1'.r 	2O 	9.. 91 	(j.c1 	•:!1'!o 	inci 	t.hoc 

in Itch 	i1o: 	rr 	•i 	prt.i.n 
• in 	t' 	1h 	•r:Lc1 	z'i.': 	29.9i, 	1: 	nyim- nt 

i 	 2.9.994) 	will b 
rcrr (1. 

• 	i 	th. 	t.ri.c. 	/ 	rr.jr tT:s' 	4: ' 	'.tc. 	r 	rc.1ucttyd 
to kcp

r i ct: ccrlI1!anc e . 

9. In 	hi r .. 	hr 	tjr 	;ey 	rrit 1oy-' 	ot 	In'jn 	Audit 
and '\coL!rt 	Der 	r t;' 	t, 	ot 1 rrr, , 	ji 	cons u1t- 
tion ; 	th 	t1 	Cm 	ti: 	l 1 	r 	:n 	itr (--) 	of 	India, 

10. C. I  

• nr 'Pcretry t th c,  Gcvrnnt of India 
To 

I\1 1 	 c 	th (v t. of I11'11 
Copy (-th 	c 	i.- '.) tr C r., AC,  

S 



I . 	 . 	.. 	 . 	 . 	
. 

• 	S1i0RITY LIST o 	.1NI0 F1. 	IF. 	;.,,fl (HoMc 

c 	r 

sl NuIn' 	;hothi 	/L - - 	idu 	- 	')ls 	01 - 	tof 	hate p1ac 
Of 

No. . i:.u1. 	. 	biLLh . 	jiiiing. 	from 	of' 
which 	Conf- pcst- 

rV±c 	ceffill- 	I.i'iiw ma 
niuu 	Ly Lion 
W0Dk1.nq 
in the" 
ci-licit , 

. 

'2 	•: 	•' 3 	';i' 5: 	'6 	'7 8 

-. 	- -.-- -•- - 	- 	- 	_._t_ --, -: - - 

1. Viakxm Singh twat 12th 	28 12,55 2) b,77 	07.04.94 Coflf. UP 

2, Shushanka Kr. Ry HLL 	. 	1.57 13. IU,130 	.2.4.94. 	-d.o P 

Z. . 	Maru.'.al Sinch ,Rawt H.5. 	. i2.69 

. uresh. Chnd 	ht nni Ma L .'r it 2 .  

 Mohindcr Sihqh •. ii. 5, 55 

6 Krishan Kumer M"tric, ..,L1.54 

T. 	' Chhindor. Sinc2h , 	: 	, Mctri 13.4. .63 

'8. (o1okeswar Sirmh  

9.ariWL*t Sinqh Neçji 	. 3.i. 	. 19,4,56 

IC. /tu1 Ch. 	Kalita PU 	. 1.9.53 

.1!. Rain L2 	(Sf)' Matric 1..6D 

12.,; Ba;ar 	Ll 	(S.) e 

13. '.Gour.Kishor 	ioy(0I3C) 

14, W U 13 L ft a in 	.' : i.: i • 6/ 

15. .NIrn1 Ch.'Las ivat'ric 6.10.5i 

16. PushkarDutt 	. 

17. Sa'nEr Chnd  

Di1"8aha:ut •icm:nq hi 7 .'f.Gl 

inand J. 	Sinc.th 	wat 	10.66 

3hbndraNath Bhroii 

._ZL 	F3i1iI.naIbw3 S 1.fl9h .....I'4 

Hin P
Biw 23, 	Shishp'1 Sinh 	' 	. 

24. 	i-iarish Chandr 	Joshi-' 13. 

j 25, 	Dma 	;lath 	. 	. 

26, 	Hi'rnrnt 	Kumar 	. 	. iv1.;L'Li.0 

1 27. 	Sahab t{aui 

28.' 	;ni1 Kurnr 

9. 	liaj 	Pal Si.ih 	 .12th 

30. ,Jert 	. Suirioh Goir 

10.7.87 

11.74 

13.3.73 

10. J,1475 
.L2.3.5 

.L.5. 

J.). 3.I. 76 

.11. 3.i( 

i(. :1 ... • U•/ 

1.7. 76 

4.94. 

24.7,78 

1.9.89 

1.4.94 
	

PR. 	NB 

13. . .94 Conf. SIlO 

6.4 .94 
	

-do- J& K 

18.4.94 -do- 
	hi11. 

G. 4. QA 	-do - HP 

11.4. 9'4 MNP 
17.3.94 Conf up 

'11.1 ç4 -do - AP 

2,4,94: -do-  -. 

4.5. 	- 'Jo - NB 

• £I..:4.94 
	

MNP 

•f.'4 '94 
	

HP 

11.7.94 
	

Ma nip ur, 

84.94 	- 	-do- 

2.4.94 	- • ' -do- 

'rdo- •, . 
R&6 

11. 3.94 Con'i. NAD 

1:.5;54 	-do- HP 

2. 1.2.96 - 	. UP 

30. IL.96 Conf. 'UP 

'1,1.9T 	-do- UP 

1, 1,97 	-d.- HP 

L., .1, 97 	-do- HP 

18. 10.96 - 

• 1.1,97 	Conf. HP . . 

12.10.96 -do- UP 

3.12.96 -do 	UP 

11.3.94 

5152" 	 576 

1.4 • L; • 7.1 	7.2. 90 

i.g.69 	29,9.83 

1.. ).2.67 20.7, 69' 
5.74 

11.7.68 	22.4 88 

30. •i.0 . (O 	.3(j. 10. 87 

7,1.70 . 20.8.91 

10.4.6) 	15. .1.2.38 

28.8.86 

VVI- 

	 Contd...2/- 



1 0  2 35 6 7 	8 

 iajesh Prakash . 

n°MJdi 12t1 	2.'/U. 	:,b 5.11, H 7 2. 	1!. 1 ?6 Gonf a tiP 

 Krip1 	inqh 10th  
34• iajc'ndra 	..inqh .12th 	2 1. LU, 66 4.4. 67 ... 12.96 - 	 up 

1 

:34, iin 	LJJ. M.,Ltiw 1,.. 	(i ° f 21, j,c'.3h 2.I,91 Lont'. lIP 

.i. R)j('r1dr3 	)1.n1) .12th 10.1. (1) 12.9, ry .2. .l.2.9t" -dà- UP 

30. Di.r•5h 	'r1.d - lOt h 11 . 	7. (fl 10. 1. 19 4. 12, ) -do -  . UP 

J1Wr)hcrnSingh -b - A 14.12 )6 

38. S.N. 	Sharrria . 	 SSC 23. IC:.54 21.3.77.,.:j0.?.96 -do- 350 Dtr. 

3. Orn 	raksh 	(ST) Matric 27. 3.h3 20. 1.3) 16. 1.97 -do- HP 

40. Trsn Singh M.tT'iC 1.6) 	. 15.2.90 1'. 11.96 - 	 . JK 

Ii. J1,;1 	;h do .L 	7. &) i. 1. 	3 16 10.96 - RG 

i:'njc •''t 	Siriqh 	'' -do -  ' .1. t 13. 10. t5 1. .1, 	)'i - HP 

43, Gopt .1. 	Chi i',d 	I3ti ,nii 	n ' .1. 	1.. 	• 

.Joçinder 3ii'yh 10th 1 ,5 . 7. 65 °  20, 5. 136 2. II.. 96 - F1.G 

4b. akk 	Noun J:::th 	5.2. :3, :', 7 0. i. 	7 corf . 

 Nartd 	Lal 	(Sc) 	•. 	 . M Ti  15,1.55 7.2.75 1.1.07 -d.-.. HP' 

 Jiw.n 	Li°1 	'' -do- '1"'. 12.67 2. 1. i3. . 30. 1. ' -do- 1ff 

Ms 	 . 	 , uø23. "4. 6:3 •). 	). Si • 1.97 -do - . H7 

 Khern Chnd' -do- [9','!. 70 19.2.,. 	0 1.1. 	7 -do -  HP 

 Subha:sft Kuinr -do- '!,3',7L •'.ç.0 . 23. .12.96 - R&G 	, 

 Rmsh Ch'nd . -do r 16.7.63 5. I06 10. 1.97 - 
52. Bodh Raj 

 

3. 1j 	. Kuuk r 	. FlL. 20. '1.7I .29. 12.89 16. 11.96 Conf, Shill. 
514 • M.:hinU,'r 	Irqh ' 	 tric 3C_ 	7. 66 6 	ii, ii? 12. 11.96 -do -  Shill 
5. V.ir'ndra Sinqi 1nt.'r i:. 10. ou 2.:. 	o  

, 

56. Jshwani 	Kuin•r 	° Matric 15• .'C' . . 55 26.3.76 5.2.97 	, Oonf. JF 
5 L.- i-'.biLr 	'Kr.' 	Srkar.  ' 	 . 	 . . 	

' 2 .12,6 -• 	 ' N,. 
I iilok 	..hnd MaLr1L I 4 (O I 	130 10. 10.96 Conf. RQ 

5) \rr jfld r  Sinqh iv d Li ic 19 4,6  11. fl) 27. 12. J0 -do -  NB 
60. L~u  sa n 	i 	Kr,: 

0(IIIL'J. . 



1 
• - 	- 

• ________ - 	- - 

2 
-. - •- - 	- 	- 	-, - - 

- 	- 	- . 

- 	- 	- . 

. - 	-- . .- 	- - 

- 	-. - 	• 

- - 
 

6 
- 	- 	S. 	 - 	- •. -. - 	- 	- 

/ 
- 	

.5 	 - . 
8 

- - - - 

I 	run 	Ki. 	f{oy (c) 
M. 	. to. 	, I 	, d • d 	2, 12, )6 Lonf • NB G2 Ji)flJPcV 	-1iyh I.1xiC 	fl, L1,ç J., iU,J7 	o, 	 -do Os. 'hbhu 	hnkx 13,/b. , 10.63 .u. 10,(5 	2,12.95 

N. shok Kr. Nira1 30, 12.53 5. L.O6 

-c.io- 

 -do- 

NO 

1aibhrkpm G . 	inch Metric "1.3. 	7 2-i. '10. 8Y28. 2, 	7' - 	 ' 
P 

MNP 66, f.shln ioy 	hdUdhUIy E3.i.. Lu. 1,66 25. 100135 	2, 12.96 Coiit. NB 67. LjSjpfl1j)  
Hinox 

	
01 

) MN 
63. taJni Kdnta Sa rIna 

12, )h - Lckh1rn- 

1bhi flani D .L. 12. ,76 	IC, 12,96 Conf, 

pur 

N 70. [3dncchw,r Sirmrh 
 I)1fl- 

71, Krish&ini 	d. 	iond1 } 	 .LJ. 

1  

. 11.66 	I.86 	9. 1.'7 . 
het 

W. K. 	Joycon 1 	nukhuJ M 	Ic I 	'72 L. 	1 	Id. • 	 . )7 

Conf. • 

/ - IN 

73. ddbcbrjIj 	Shc 
7'1, CeKrij0 	Ly If 2, 	i • 

30, 11.6 
. I 	, Jf 	IL, L, )O Coni • 

TK 

NB 75 Kibny 	pch(f) M 	Lx .c /. .L2,U, 	30, ii, )( -do- NB S. 	'h. 	10y 	•(3) 	• 	• ,l'LC':'2 76..  
12 	61..:iO,7, )0',..14 11.96 



,rward.ed or inioratiori 	 - 
3,1X1 nCC T action. 	F. No. 11(2)/97-E.11(B) 

Nj... 	Government of India 

iJ Depa,1met of Expenditure 

R. j 	3i\j1 ITEQ ICER 
(iWDIT iw) 

OFFICE MEMORANDUM 

New DeThi, Dated July 22, 1998. 

Sub jct: Allowances and Spccia Facilities for Civilian Employees of the Central Government seiving in I/ic States 
and Union Territories olIlie North-Eastern Region and in the Andaman & Nicobar and Laks had weep Groups 
of Islands - RccommqndatioflS of the Filth Central Pay Com,nissioii. 

Vk/,th a view to dttra(Jincj and rn(aiiiln9 competent offiurs for srvir' in th North Ecstcm Region comprising 
the territories of Arunaclial. Ptadsh, Assam, Ma2ipur, Meghalayn. Mizoram, Nagalaiid anci Triptira, orders were 
issued in this Ministry's O.M. No. 20014/3/03-E.IV dated December 14. 1983 extending certain allpwances and 
other:. facilities to the Civiliar Central Government employees serving in this region. In terms of paragraph 2 thereof, 
thes orders other than those contained in paragraph 1 (iv) ibid. were also to apply tnut3tis mutandis to the Civilian 
CentaI Government employees posted to the Andaman,& Nicobar Islands. These were furTher extended to the 
Central Government employees posted to the Lakshaclwèep Islands in this Ministry'sO.M. of even number dated 
March 30, 1984. The allowances and facilities were further liberatised in this Minislry'sO.M. No. 

20014116186/E,lVi 

E.11() dated December 1, 198 nd were also extended to the Central Government employee posted to the Noith 

asrn council when stationed in the North-Easter" Region. 

' 	
. The Fifth Central Pay Comrnission have made certain recorrimendations suggesting further irpprovemerits 

in thó allowances and facilities admissible to the Centml Government eimiployCS. including Oficers of the All India 
4tern Region. They have further recommendcJ that these mayjalso be extended to 

Services, posted in the North-Ea  
the Central Governrnent'emPloYees, including Ofticers of the All India Services, posted in Sikkim. The 
reconmendalions of the Commission have been considered by the Government and the PresiJent is now pleased 

decide as lollows: 

(I) Tenure of Posting/Depytatiotl 
The provisions in regardto tenure of posting/deputation containd in this Ministry's G.M. No. 20014/3183 
E.lV dated December 14, 1983, read with O.M. No.. 20014/16/86-EJV/E,1I(B) c,IaIedDecernber 1, 1988, 

shall continue to be apptcable. 

Weightage for Central D e putations/Training Abroad and Special Mention in Confidential Records 
The provisions contained in this Ministry's O.M. No.2001 4/3183-E.IV dated Deceriber 1 4,1 983, read withO.M. 
No. 20014/16/86-E.lV/E.11(B) dated December 1,1988, shall continue to be applicable. 

(iii) Special [Duty] Allowance 
Central_Government Civilian_employees having an 'All India Transfer Liability" and osted to,ptii 
- . -- ---- -.-.-- . --- 	 -- 

6granted 	
the rat5Cr 

cent of their basic ayas proscribed in thMii'isfty'DWN0. 20014/16/BQ:EJV/EJl(U) dated December 1, 

	

1thout an cc il 	S uanftnT1n oLl or words, I 	igdf flsl,000 per i1cM,th currenUy 'ii 

T'sIl no dnger 0 app ,cablC 1116ndition that the aggregate of the Special [Dutyl Allowance plus 
Special Pay/Deputation (Duty) Allowance, if any, will not exceed Rs 1,000 per month shall also be dispensed 
with. Other terms and conditions governing the grant of this Allowance shall, howver, continue to be 

applicable. 	 . 
In terms of the orders contained in this Ministry's O.M. No. 2002212/08-E.Il(B) dated May 24, 1989, Central 

Government Civilian employees having an "All India Transfer Liability", and posted to serve in the Andainan 
& Nicobar and LaksladeCi) Groups of Islands are presently entitled to an Island Special Allowance at 
varying rates in lied o( the Special [Duty] AItownce admissible in the North-Eastern Region. This Allowance 
shall continue to he admissible to the specified category,of Central Government employees at the same 
rates asprescribed for the different specified areas in the O.M. dated May 24, 198, but without any ceiling 
on its quantum. This Allowance shall also henceforth be termed as Island Special (Duty) Allowance. Separate 
orders in tegCi'd to this Allowance have been issued in this Ministry's O.M. No. 12(1)/O8-E.11(B) dated July 

17,1998. ' 	 . . 
Attention is also invited in this connection to the claiiticatoiy orders_contained in' this Ministry's O.M. 

NC). 

11)/9U j
ry  I? 1996 whmchh 11 continue 1b pplble not liit ol11i, 

Central GovCrnriint emirployces posted tosIVC in the Norihiasiern Region but also to those posted to 
IJ3ö 	Cl Ili.i 

L*"s 



(lv) Special Compensrtory Allowances 

Ords in regard toevisiorr of the rates of various Special COII1J)eIratory Allowances, such as 110111 ,  

LocIityAllowanc0' Clirriate Allowance Tribal Area Allowance Coinposite lilt Compensatory Allowance, 
etc., which are location-specific have either been separately issued or re under issue based on the 

Government decisions on the recomflfl)e;rdatioris of the Fifth Central Pay Commission relating to these 
allowances, These orders stratI apply to the eligible Central Goverrunent employees posted in the specified 
localities in the North-Eastern Region, Andanan & Nicobar Islands and Lakslmadweop islands, depending 
on the area(s) of their posting and subject to the observance of the terms arid conditions specified therein. 
Such of those emnployeds who are entitled to the Special IDulyJ Allowance or the lland (Special Duty) 
Allowance shall also be bntilled, in addition, to the Special Comnpensato Aliowancd(s) as admissible to 
thorn in terrn of these separate orders, 

Cntrai Government employees entitled to Special CorTperrsatoryAllow,1S separate orders in respect of 

which are yet to belssued, will continue to draw such alldwances at the existing rates with reference to the 
notional' pay hicIr they would have drawn in tire applicable pre-revised scales of pay bmt for the introduction 

of the corresponding revised scales (iii the revised orders arC issued oil (he basis of the recommendations of 
the Fifth Central Pay Commission and the Government decisions thereon. 

() Travelling  Allowance ori First Appointment 

The existing concessionrsas provided in this Ministry's O.M. No. 200 1'1/3/83-E.lV daled.Decernrbcr H, 1983 
ard further liberalisedin O.M. No. 200 lit/i 6/86-El V/E 11(t)) dated December 1, 1988, shall cbntinue to be 
afplicable. 

(i)Travelling Allowance fo Journeys on Transfer; Road MUengo for Transportation f Personal Effects 
on Transfer; Joinincj'Tjtio with Leave 

The existing provisibnr as contained in (his Ministry's O.M. No. 20014/3/83.E IV dated becerriber 14, 1983 shall continue to be appliable 

('Jii)Lóave Travel Concessidn 	
. 

In terms of tire existing provisions as contained in this tirnistry's O.M. No. 2001 4/3/0a.ElV dated Decemniber 

14, 1983, the Following oplions are available to a government servdnrt who leaves lri faririly behind at the old 
hadquarters or another selected place of residence, and who has not availed of transfer travelling allowance 
for the family : 

the government servant can avail of tire leave travel concession for journicyto limo Honre Town once it, 
a block period of two years under lire normal Leave Travel Concession Rules: 

in lieu thereof, tire govenrmert servant can avail of the facility for irimnself/heretf to tivel once a year 

from the station of posting to tire Home Town or the place where lire family is residimg nrd for (lie family 
[restricted only (of he spouse and two dependent children of age up to 18 years in espect of sons arid 
up to 24 years in rspect of daughters 

	

station of posting. 	
] also to travel once a year to visit tire government seivarrt t tire 

These special provisioirs shall continue to be applicable. 	 I 
In addition Central Goernrrrmenrt employees and their fanirilies posted in tireso territories shall be.errtitted to 
avail of lire Leave Travdl Concession, in emergencies, on two additional occasions during their entire service 

career. This shall be temned as "Emergency Passage Concession' and is irrtenrded to enable tire Central 
Government employees and/or their farnilios (spouse and two dependent childrenj to travel either to tire 
home town or tire stalion of posting in an emergency. This shall be over and above the nominal entitlements 
of the employees in terms oUire O.M. dated December 14, 1983, arid the two additional passageS under the 
Emergency Passage Concession shall be availed of by the entitled mode amid class of travel as admissible 
under the normal Leave Travel Concession flutes. 

Further, in modification of tire orders contained in this Ministry's O.M. No. 200 t'1/1G/8ä.E IV/Eil(fl) (Jilod 

December 1, 1988jOtficers drawing pay of Rs 13,500 and above and their fanirilies i.e. spouse arid two 
dependent children [up to 18 years in respect of sorrs amid up to 24 years in respect of daughters] will be 

permitted to travel by air on Leave Travel Conicesiori between Agartrnla/Ai7awl/lnrnptrnVLitai)ani/Silrllar in 
the North East arid Calcutta and vice versa; b et" we0fl Port Blair in the Andaman & Nlcobar tslanrds arid 
Catcutta'Madras and vito versa: amid between Kavamalti in tire Lakslradweep Islands acid Coclnin and vice 
versa. 	

0 



- 	.. 
- ' (vti) Children Education Allowance and Hostel Subsidy 

The existing provisions as contained in this Ministry's dM. No, 200 t4/3/83-E.IV dated December 14, 1983 

sl continue to be applicable. The rates of Children Education Allowance and Hostel Subsidy having been. 
r'ised in the Department of Personnel & Training 0 M No 21017/1/97 EcU (Allow'iices) dated June 17 
1998 the Allowance and Subsidy shall be payable at the revised monthly rates of fls 100 and Rs 300 k  

respectively perjchid I  

Retention of Government Accommodation at the Last Station of Posting 
The facility of retention of Government accommodation at the last slation of posting by the Central Government 	. 

employees posted to the specified territories and whose families continue to slay al l  that stadon is available 
in terms of the orders contained in the erstwhile Ministry of Works & Housing O.M. No. 1203/24/77-VoI. VI 

dated February 
1.
12, 1984, as amended from time to time. This facility shalt continde to be available to the 	' 

eligible Central Government employees posted in the North-Eastern Region, Andarnan & Nipobar Islands 
• and Lakshadweep Islands, in partial modification of these iders, Licence Fee for the accommodation so 

retained Will be recovrabIe at the applicable normal rates in cases where the accommodation is below the 
typo to which the emIoyee is entitled to and at one and a half times the appIicabI normal rates in cases 
where the entitled tyle  of accommodation has been relained. The facility of retention of Government 

accommodation at Ih6 last station of posting itl also be ad;iiissihle for a peiod of three years beyond the 
normal permissible priod for retention of Government accommodation pescribed in the Rules. 

House Rent AlIowatce for Employees In Occupation of Hired Private Acomriodation 

The orders contained in this Ministry's O.M.'No. 11016/1/E.l1(13)/84 dated Mardh 29 1984, and extended in 
this Ministry's O.M. No. 2001 4/16/86-El V/E.11(B) dated December 1, 1988, shall continue lobe applicab!e. 

Retention of Telephone Facility at the Last tatiomi of Posting 
As provided in this Ministry's O.M. No. 2001 411G186-E.IVIE.11(E3) dated December 1, 1488, Central Government 

ernpldyees who are eligible for residential telephones may be perrnitted 10 retain their residential telephone 

at their last station of osting, provided the renilàl and all olher charges are paid by lhe concerned employees 

the'rneselves. . 

(xii)Modical Facilities 
Families and the eligible dependanits of Central Government employees who stay behind at the previous 
stations of posting on the employees being posted to the specified territories ha 	u Il contine to be eligible to 

avail of CGHS facilities at stations where such facilities are available. Detailed orders in this regard will be 

issued . by  the Ministr of Health & Family Welfare. 

The President is also 'pleased to decide that ihse orders, in so far as they relate to ho Centrpi Government 

employees posted. in the North-Eastern Region, shall also be applicable mutalis , utandi.to the Civilian Central 

Government employees,, including 011icers of the All lrdia Services posted to Sikkim.' 

These orders will take effect from August 1, 1997. 

• , 5. In solar as persons srvirrg in the indian Audit and Accounts Deparlirareconicerned. lhee orders issue 

after consultation with tl,ie Comptroller and Auditor General of lridia 	 . 

6. Hindi version will follow. 	-",- 	 /J 	 I  

4 -0  

\V 
H 	. 	

. 

(N.SUNDER RAJAN) 
Joint Secretary to the Gov1 ernrnenl of India 

Tb  
• 	All Ministries/Department of the Government of India (As per standard Distribution Listj 

Copy twith  usual numberäf spare copiesi forwarded to C&AG, UPSC, etc. lAs per standard Endorsement Listj 

Copy also forwarded to chief Secretary, Andarnari & Nicobar Islands and Administrator, Lakshadweap. 
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io. V/4/Acct./1/85/9800 
Directjrat (.1 General of security,' 

• 0 	
T)ffiC( .)f the DivisionalOrgani 
North iâsam •uivision,'rezpdr. set, 

Dated 13.11.2000. 

Subject : 	Classification of SDA. 

Please refer to your Memo. N. 250, Dtd.10.09.03 
on the subject cited ab)ve. 

In this regard clarificati.n issued by the C.8. 
has already been circulated to all unIts vide this office 
No. NGE/SD/912000/4645.-53, Dtd. 11.35.2003' alonwjth SSB 
Dte.No. 42/Ss]3/A/A/99(18)/2486-2508, Dtd. 05.05.200). 

As per the said clarification ShrI Amal Ch.Barman, 
SFA(M) and Shri J. Singh, SFA() who have initially joined as 
SFA(Ivl) after tender1ng tchnical imUt resignatin appointed 
initially in N.E.Region is not admissible for S0. As such 
the Irregular payment of SDN made to them w.e.f. 21.09.94 
may be recovered in suitabl.e instalments and compliance re-
ported this office. 

sa/- 13.11.2000. 
( H. BOWiU ) 

Accounts Officer, SSB, 
North Assam DivisIon, 

Texpur. 
To, 

The Area organiser, 
SSB,N.K. Area, 
Howly. 

Memo.No. 	 ., Dtd. Howly,the.6th Dec./2000. 

Copy  to  
Shri J. Singh, SFA(H),,Sub-Area Organiser, Rangia. 

Cci 	Vi). 

1 

/ Area Organiser, 
SSB, North Kamrup Area, 

Howly. 



NO.NGE/DDA/91-2001/811 
Directorate General of security .  
Office of the Divisional Organiser 
SSB.North Assam Division,Tezpur. 

Dated, the 19th Jan/2001. 

subject z. Inadmissibility of SDA in respect of Shri 
Jaohan Singh, SFA(tt),-recovery thereof. 

The Area Organiser,SSB, N.K.Area,Howly may 
rlease refer to his letter No.3830 dated 6.12.2000 on the 
subject cited above, 

2 • 	It is apparent that Shri Jagrnohan Sin ,SFk (H) 
was appointed on selection from Group Centre on NTransfer 
basjsw therefore, this is a case of first aopointent 
in Cikvil side a sFA(H). As such, SDh is not anjssjb1e to 
his as per clarifications vide para (1) (a)  of cabinet 
Secretariat WoO. No. 20/12/99-E1-.I-1799 dated 2.5.2000. 

The copy of Memo No. D/SSB/A2/89(9)2375dtd. 
.9.96 furnished by Shri Singh,SFA(i) with his px repres.. 

entation speaks that he was selected for appointment as 
SFA(H) "on transfer basis", so this order does not 
indicate his transfer from outsideNE.. region to N.E. 
region. 

Shri Jagmohan Singh,SFA(H) may please be infoi:med 
accordingly, and recovery of irregular payment of SDA may 
be madw with immdiate effect. 

sat- ' 
Area Organiser(staff) 

North Assam Division,Tezpur. 
To, 
The Area Organiser,SSB 0  
North Kamrup Area,Howly. 

Memo No. 	 'Dt.31.1.2001. 

Copy t 	Shri Jagmohan Singh,SFA(1-I) SAO,SSI3,Changsari 
for information. 

2, Accounts Branch(Local) for information and 
necessary action. 

/ Area urganiser,SSB 
Northkamrup Area,I-iowly. 
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Written statement submitted by the respondent (No.3 ) 
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NRj  
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

O.A. NO. 84/2001 

Shri Jagmohan Singh,( s/o Shri Magan Singh) 

VRs 

Union of India and Others 

The written statement in opposition I ileci on behalf of the 

pondents No.1 to-5, are as follows 

1 to 3 No comments as these are matter of records only. 

Para 4.1 

Pka-4.2 

N"b comment5 

The applicant was initially appointed as combatised Constable 

in Group Centre , SSB, Chamma in UP and was selected for 

appointment as Sr. Field Assistant (Homoeo) and was posted in 

the office of the Sub Area Organiser,SSB, Rangia ( at present 

at Changsari ) vide order dated 16-3-1996. The applicant was 

appointed, as SFA(Homoeo) on selection from the post of 

Constable of SSB Group Centre on transfer basis . So 

this is a case of first appointment in civil side as 

SFA (Homoeo). . 

Contd.... 
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( Page No. 2 ) 

Pará 4.3 	The Govt. of India has given the incentives to the civiliai 

employees including special (duty) Allowance (SDA) to the 

employees having a11 India transfer liability and the 

eligibility conditions for getting said allowance have also 

been clarified vide Cabinet Sectt. U.O.No.20/12/99-EA-I- 1799 

dated 2-5-2000.( Annexure- R-I). The payment of SDA has been 

regulated on the basis of above clarifications issued by the 

Cabinet Sectt. New Delhi, keeping in view of the 

clarifications issued by the Ministry of Finance, in this 

regard. 

Para 4.4 	No comment as this is a matter of record. 

Para 4•5 	On the basis of clarifications issued by the Cabinet Sectt. 

vide their U.O. dated 2-5-2000 (Para-2 (i)(a), a person 

belonging to outside N.E. Region, on the first appointment in 

the N.E. Region after selection, he is not entitled for the 

said allowance. As stated in pare 4.2 above, the case of the 

applicant was a case of first appointment in Civil side as 

SFA(Homoeo) and hence he Js not eligible for the said 

allowance. 

Copy of Cabinet Secretariat U.O. dated 2-5-000 is annexed 

as ANNEXtJRE- R-1 

Contd.... 
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( Page No. 3 ). \ 

The averment raised in para 4.6 and para 4.7 are nothing but 

matter of records and these paras are denied except to the 

extent supported by records. The reasons for refusal of the 

SDA to the applicant have already been enumerated/ explained 

in the foregoing paras. 

That it is submitted herein that the answering respondent(s) 

followed the rules and instructions as applicable to the 

Govt. employee and hence cannot be said to have done any 

arbitrary action as alleged. It is respectfully prayed that 

the O.A. No.84/2001 as filed by the applicant is not 

maintainable in law and in facts. The Answering Respondents 

having acted in strict accordance with the applicable 

rules,'instructions. That in the circumstance's it is most 

respectfully prayed that the application be dismissed, costs 

be imposed and or any other order that maybe passed by 

Hon'ble Court (CAT) as deem fit and proper. 

In this regard a copy of CAT Guwahati Judgment in Identical 

OA No.43/2000 titledMathureshNath and Others Vs U.O.I. is 

annexed as ANNEXURE- R-II. 

The Interim order passed by the Honble CAT Guwahati on 

27-2-2001 regarding suspension of operation of the orders 

No.V/4/Acctt/1/85/98/10800 dated 13-11-2000 ( Annexure-R-III) 

and No. NGE/SDA/91-2001/811 dated 19-1-2001 ( Annexure -R-IV) 

may be vacated. 

11 

Para 10 to 12 No comments. 

Contd.... 
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VERIFICATION 

I, T.N.Shanoo, Deputy Inspector General,SSB, NAD, 

Tezpur being authorised do hereby solemnly affirm and 

declare that the statements made in this written statement 

are true to my knowledge and information and I. have not 

suppressed any material/fact. 

And 	I sign this verification on this 

day of May,2001 

ZIDECLARANT 
D)' Tnspector Gene'a 

	

!.Division 	• . 
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OM 20014/16/86 E.II(]3) dated 1.12.88) 
but subsequently the post/cadre Was 
centralised with common seniority list/ 
promotion/All India Transfer Liä.bility 
etc. on his continuing in the NE'Rgion 
t.hough they can be transferred out to 

0 

	

	
any place duJ..de the NE 'Reion having 

• All mdi. Transfer Liability. 

An employee belons to'NE Region and 
su.bsequently pos ted 'ou1 i.de NE Region 9  

• - whetherhewlilbe elig'ible fbr'SDA  jf I ' 	' 	'•. 
pos,ted/trans fer'red to NE Region., He is . .,', 
a1so ; haing .a, common A11. Ini'niori'ty . , ES  

. 	
- I 	 I 	• 	( 	1_'• 	- (_ 	' i• .I * 

iv) An employee hailingfomE Reg3opo'sted - 
• to. NERegion initially bu subsequently' 

• 	•transerred out of NE. Regipn but re-posted 	YES (  
• ': 

	

	to iiE: Region after sometime serving in non--- 
NE Region. 

	

v)' The MOF P  Deptt.of Expdr. vide their UO 	In case the 
• 	

S 	No.11..(3.)/95-E.II(B)ida.ted 7.6.97 have 	• employee, 
clarified that a rrere clause in the 	hailing from 
appo.intmet order. t0 1:.he effect that 	NE Region is 
the"person coicerned is liable to pe 	/ posted within 
tiansferred. anywhoFe  in India does not 	NE Region he 
make him eligible for he grant iOf 	 isa, not entitled 
Special Duty illowance. For determi- 	' 	to SDA till he 
nation of the admissibility of "the 	 is once trans 
SDA to any Central Gave.. C.vil.ian 	 ferred out 
cmployees'having .11 India Transfer 	of that Region, 
Liab.ility will be', by,  applying' tests 
(a) whebher recruitment to the 
'Sevice/cadte/Posthas:'.been.iade  
on All India basis. (b) Wh&ther 
pronotion is also done on the basis 
of All India Zone of romotion based 
on common seniority for the service/ 
cadre/Post as 1'a whole (c) in the case 
of SSB/DGS, there is a common recruit-
ment system made on kll India basis 6  
and promotions are also done on the 
basis of All India Common Seniority 

'basis.. Based 'on the above critéria/".' •' 
• 	 ' 0 

• ' 	' 	' tests all' employees 'recrüited:on'the', 0 

All: India. basis and having. a'common 
• 	' 	seniority list of All India basis' • •. ' 0 '  ' • 

for' .prbmotion 	are.egib1e for •, • 	.• 
the gra'ht of SDA 'irrespective of the • • • 	

0 • 	 • 

0 	 ' 	fact that,, the empioye hails from NE •,, 	', 	 • 

Region or posted to, NE Regionfrom " 	 0 • 

o]'utside the NE Region.- 	
0 

Contd. • 3/...• 
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vi). Based'on.pot 	(v).above, some 
of the units  of SSB/DGS have  has already  
authorised payment of SDA to been clarified 

• the :fl1plóyees hailing from NE b 	MO 	that a mere •. Rgio 	and poted Withjn the 
NE Region 

•C1se in'the 
While in the Case of apPointment  order 

others , the DACS have objected regarding All 
payment of S ... .0 eplbees 
bai±.inçj from 

India Transfer 
tlability does NE Region and 

pbsted w1thn the NE Region 
hot' 

make hi 	elig,ib 
irrespective of the fact, that for grant of SDA. 
their:' transfer liability is 
All IndTrapferjab.l.t 
or otherjS 	In:uch cases 	

: wh4t - .si hould. be  the norm for 
payment of SDA i.e, on fuif 1 
ll.a.ngthe . crjj Qf1]  
Recruitment : Tst &' t0 Piot1on 
of All India Common' Seniority 
basis having been satisfied. are 
all the erti'Tployees eligible for 
the grant of SDA.. 

 

v1) Wflether the 
plo 	payment made to some 

emyees hailing from' The payment N 	Region 
.Regj0 and 	posted ifl. 	 ' NE. 	 ' 

made to 
emplbyeos hailing 

d . 	 er 	1  g9/ recovere

on 
i. from N 	Region & 

t he date of decisi 	of the Hon ble 
posted in NE Region 
b Supreme Court and/or 

whether the 
redovered from 

th 5!ts payment of SDA should 
be allowed to all employee 	. 

. 

payrnnt 	It may . 

Icluding :thos 	ail±rg' from NE Regiofl 
also. be  added that 

' with effec 	frothe' date of th éfr`appoL 
the aymént made 
 to 

trnt if the.y have 
All India 'Transfer Liability 

the ineligible 
ethployees hailing' and 

are promoed on the bs.j3 of All 
Thd j.a Corrirnon 

 fr 	NE Region and 
Seniority Lists posted In'NEReg1Q 

be recoverbd from 
I 	 ' the.dae of paymert  

or.afterh:t 
94 Whichever is mater. 

This Issues W.jbh the concnrrenc 	of 	he Cabinet Secretaiavjde Dy , No.134'9 Finance DIVISIO dated 1 1.109g and: Ministry of Finance (Expedjture) s '1 .D .No. 12 04/E-Ii (B)/9.9 dated 30. 3.200o 

sd/. 	. 	• 
C P.N, THAKUR ). 

• 1.Shri R.'S.BedI D 	 DIRECTOR (SR)Director, ARC 	. 	• 
2.Shri R.p.Kureel. Direcbor, 3613 
3.Br.ig (Retc3) G..S.Uban, IG, SFF 	 : 4.Shri S.R.Mehra,(p) DGS 
5.Shrj Ashok Chaturvedi, JS(Pers), R&Aw 	- 	: 	• ' 
6 .Shrj .S .Gilj, Director . of Accounts ,DAcS - 
7!Smt.JOM.MenOn DirectorFjriance(S) Cab.sectt 
8oCo1KoL.Jaspal CIOA, CA 

• 	 • 
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FAX 

IN TE cr:AL AD1INIsTR7.T::vE TRII3UNAIJ 
U•ItATI EENC:T 

Uv .  

Original Alicat:Lon No. 43 of 200 

Date of decision: This the 11th day of.Jnuary,2OU1 

The Hon 'ble Mr Justice 13. fl. Chowdhur y , Vice-Chairman 

The Ilon'ble Mr, K.K. Sharma, Administrative Mercoer 

Shri Nathuresh Nati and 4 others 	 ... ...App1icants 

The applicants are enployees of tne 
Special ervice iureau, Arunachal Praclesh Division 

£ 	Advocate Mr. It.!?. Singh. 

-Versus — 

• 1. The Union of India 
(Represented by the Cabinet Secrtariat), 
Department of Cabinet Affairs., 

• New Delhi, 

The Director General of Security, 
lock-V R.K. Puram, 

New Delhi, 

The Director,SSj, 
Block-V; R.K. Puram, 
New Delhi, 

The J±rector of Accounts, 
Cabinet Secretariat, 

• 	New Delhi. 

The Divisional Organiser, 
Arunachal Pradesh Division,SS, 
Itanaoar, Arunachal Pradesh, 	..... ..Respondents 

13y Advocate Mr, E.S. as'i.maary, 	C:G.S.C; 

a • . •. . 

OR D E R (ORAL) 

CICT7Di-1URY.J._(v.C. 

The admissiJoility of Speci1 (Dut)A1iowance (s 
for short) is the 1ey question raised in his application. The 

applicants are five in number and they are working in the 

Secretarial. Cadre of Service under the resondents. They a r e 

claiminq SI)A in terms of the Central Government Notification 

dated 14.12.1963 and other Notifications L.sued from time to time. 

Total P.01 
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2. 	The appiLcantS on their own stated that though they 

halt from the North Eas tern iegiOn and are permanent reidents of 

they were recruitei in the Specii Service lureau (5513 for 

short) in. the initial stage and cons equcnt upon the promulgation, 

of the Cadre Rules they were absorbed in D.G.(S) Secretarial Cadre 

ules during 1975. Since they are borne in. the Cadre Rules they 

have all India Transfer liabi1y. 

3• . 	The issue raised in this application is no longer Res 

intecjra in view of the judgenent of the Supreme Court rendered 

in Civil ppea1 No.3251 of 1993 disposed of on 20;9.1994 in Union 

of India and others Vs. S. Vijay Kumar and others, reported in 

(1994) 28 AI 593. As per the aforeraentiOned decision, Central 

Government employees who have All India Transfer liability are 

entitled to grant of SDA on beingposted (emphasis supplied) to 

any station in the North Eastern Region fron outside the region 

and Si)A wouldnot he payable me±e1.y because of the clausc n 

apiOintmaflt letter kelating to All India Transfer liability. 

Consequent thereto, the concerned Ministry issued necessary 

instrubtions not to disburse ,SDA to inelicible persons. There 

crc also a nwaber of 	decisiOns rendered by the Tribunal as 

;91i as the i1ch Court; 

4 	 in the cilToUrnetanCeS there is no scope for directing the 

respondents to :ay SJJA to the present. apr)licants. Mr. K,P. Singh, 

learned counsel for the applicants cited the instance of some 

persons who are allegedly being paid SIJA though they are 

similarly situated 1Ke the present applicants. Assuming that 

tile respondents are paying SA to ineliqiJolc persons contrary 

to the provisions, of law that would not be a ground for giving 

similar unlawful benefit to the applicants by the Tribunal., 

Contd, . . 3/- 
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5. 	 Considr:h1cr all the aspects of the matter and upon 

ha.rinci the learned counsel for the parties vie do not., find 

any merit in this application s  Accoidinqly the same is 

disnissed. There shall, however, be no orders as to costs 

Sd/_ VICE c::AIRMAN 

S d/_ i'iEi-3 ER (Adm) 

No.NG/P-9(A)/9/20OO(152) 
Government of India 
Ministry of Home Affairs 
Office of the Divisional Orcjaniser 
SSE, A.P. Division, Itanagar. 

Dated:-07.3.2001 

Copy to:. 

1, The Jt, .Ly. Director (LA) for infornation 	necessary 
action lease, w,r 1 t SSD Dte. Sig.No.232 dt.26.2.201. 

2. The Divisional Organisr, SSE, Shillonq :oivi.sion for 
information please 	DO S1ilionq sig. No. 10422 citd. 
G3.2ø0l 	 . 

Sd/- 7.3O1 
AREA ORG2'NISER (sTzFI 

o-o--o 

*RS 1) * 

tA'k 



AEua 	'' Q c.py 
..:. " 	 .' 	

io. v/4/icct./1./85/98Lio) 
Direct;rat( General 'if Security, 
.)fflce if the Divisj)nal Organi-
NrtIi 1ssam Divisin,Tezpjr. Ser, 

Dated 13.11.2000. 

M E 11 J R i N 1) U M 

Subject : 	Classif1catl'i of 

Please refer t 	ur Me:n.. N... 2580, Dtd.1O.09.0j 
on the subject cited ab)ve. 

In this recjard clarjfjcatjn issied by the C.. 
has already been circulated to all units vide. this office 
NJ. NG/SD.k/91?2000/4645_53, Dtd. 17.35.2000' alonwjth Ss Dte.Na. 42/SsB//A/99(18)/24B6_2508, Dtd. 05.05.200.3. 

As per the said clarjfjcatiton Shri Amal Ch.Barman, 
SFA(M). and Shri J. Singh, SFA(4) who have initially joined as 
SFA(Ivl) after tenderting tchnica1 z± resignation appointed 
initially in N.E.Regio is not admissible for SDA. As such 
the irregular payment of SD? made to them w.e.f. 21.09.94 
may be recovered in suitable instalments and compliance re-
ported this office. 

Sd/-. 13.11.2030. 
( H. BURhII ) 

Accounts Officer, SSB, 
North Assam Division, 

To, 	 Texpur. 

The Area Organiser, 
SSB,N.K. Area, 
Howly, 

Memo.No. 	Dtd. H0wly,the6th Dec./2000. 
Copy to :- 	 O/ 

Shri J. Singh, SFA(H.),ASub-Area Organiser, Rangia. 

(ttV 

/ 'Area Organiser, 
SSB, North  Kamrup  Area, 

Howly. 



!10.NGE/DDh/91-2001/811 
Direct.orate General of security,  
Office of the Divisional organiser 
SSB,North Assam DiviSion,Tezpur, 

1' 	 Dated,, the 19th Jan/2001. 
MM0AI1.UM 

Subject z- Inadmissjbjiity of SDA in respect of Shri 
Jagtaohan Singh, SFA(n),..recovery thereof, 

The Area •  Orqaniser,sss, ,N .K.Area.Howly may 
nlease refer to his letter No.3830 dated 6.12.2000 on the 
subject cited above, 

2. 	 It is apparent that Shri Jagmohan Singh,SFA(R) 
was appointed on selection from Group Centre on "Transfer 
basiew therefore, this is a case of first aopojnt.ent 
in Cilvil side as SFA(H). Ag such, SUh Is not .anjsgjble to 
him as per clarifications vide pará (1 

) (a) of Cabinet 
Secretariat u.o. No. 20/12/99-EAI4199 dated 2.5.2000. 

The copy of Memo No. D/SSB/A2/89(9)2375 dtd. 	( .9.96 furnished by Shri Singh,sFh(H) with his px repres-
entation speaks that he was selected for appointment  as 
SFA(H) SS0 transfer basis", so this order does not 
indicate his transfer frn oitside N .E. region to N .E. 
region. 	 , 

Shri Jagmohan Singh,SFA(H) may please be informed 
accordingly, and recovery of irreg11ar payment of SDA may 
be madw with imrnddiate effect. 

sal- 
Area Organjserstaff) 

To, 
	 Nortl'i Assarn P1viion,Tezpur. 

The Area Organiser,sSB, 
North Kamrup Area,klowly. 

Ilemo No. 	 Dt.31 1.2001. 

Copy t ' Shri Jagmohan Singh,siA(u) SAO,S313,Changsari 
for information. 

110 

2, Accounts Branch(Local ) for information and 
necessary action. 

-0 1 

/ Area rga1i8er,ss13 
II orthkamrup Area , liowly. 


